
CEIITRAL ADM IISTRATIVE TRI BU I{AL
PRITICIPAL BEl{CH

O.A. No.2139/2003

New Delhithis the Z6!n rtay of April, 2006

Hon'ble Shri Justlce B. Panlgrahl, Chairman
Hon'ble Mrs. Chltra Chopra, Member (A)

Dr. Ajay Kumar Sachdev
S/o Shri P.K. Sachdw
Rio 8/6, tlJest Pate! Nagar,
Nar Delhi-110 008. -Appticant

(By Advocate: Ms. Relcha Aggamal)

Versus

Union of lndia through
ItS -Secretary,
Ministry of Health & Family Wetfare,
Nirman Bhauan, New Delhi-110 001.

Govt. of l'lCT of Delhi,
Through lts Chlef Secretary,
Sachivalaya BhatYan, l.P. Estate,
liew DelhL110 002.

3. The Secretary,
Golrt, of NCT o? Delhl,
Department of Health & Family Welfare
Sachivalaya Bhawan, l.P. Estate,
New Oelhi-l10 002.

The Director
G.B. Pant Hospital,
New Delhi-110 002.

Dr. Anii Kumar Aggarual,
Prolessor of General Surgery,
G.B. Pant HosPital,
New Delhl-110 002. -Respondents

(By Advocate: ShriVSR Krishna, for R-1

Shri Harvir Singh, for R-2 to 4
Shri Nidesh GuPta, for R-5)

ORDER (Orall

Hon'ble Shrl Justice B- Panlorahl:

ln this case,,the applicant has sought a direction against respondents ? to

4 tor guashing and Setting aside order dated 4.9.2003 wtrereby they have

appointed Respondent No.5 as !-lead of the Department, Department of G.1.,

Surgery, G.B. Pant Hospital, llleur Delhi-
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2. it appears that during the pendency of this case applicant has resigned

from service. as subrnitted by Mr. Hanrir Singh, leamed counsel for offtcial

respondents suppofied by Mr. Nidesh Gupta, iearned counsel for respondent

lrio.5.

3. With these observations, the application has become infructuous and is

accordingly dismissed with liberty to the applicant to approach the Tribunal for

fresh cause of action.
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